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~ ~, Waiver of Fanners' Gold Loans Para 13 Cash Compensatory Support 
2744. SHRI NARSINGRAO SUB- on leather shoe uppers. 

YAW ANSHJ.;.- Will the Minister of T 1-1 NANCE be, rnleased 10 state: he excess payment of R~. 2.12 
lakhs has alreadv been recovered. 

(a) whether, in tune with its policy 
of waiving brrn loans upto Rs. 10,000, 
Government propose to provide debt 
relief in ~e<;pect of loans taken by far-
mers agaInst go:d and jewels: and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHR I ANIL SHASTRI): (a) Yes. Sir. 

(b) ] n terms of Agricultural and 
Rural Debt Relief Scheme, 1990 for-
mulated by the Government of India 
loans disl;>ursed for agricultural pur~ 
poses agamst the security of gold orna-
ments will qualify for relief. In cases 
where jewel loans are provided for 
rurroses other than agriculture, arti-
san and weaver activity. the same 
would not he covered under this 
scheme. 

l. C} ) 
CCS for Exports 

2745. ~RI NARSINGRAO SUR-
YA \VA SHL WiI(-ffie -·~lnIsfer of 
COMMERCE he pleased to state: 

(a) whether the attention of Govern· 
ment has been drawn to the observa-
tion of the C & AG contained in paras 
12 and 13 of his reoort on Union 
Government (Civil) for "the year ended 
31 March 1989 (No. 13 of 1990) re-
garding Cash Compensatory Support 
on cast iron castinl!s and leather shoe 
uppers: and -

\\)) II '&(,), \\\e. 'O.~\\(,)n \'O.'i.en '\)1 GO'Jetn-
ment t\\ere()n 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHREEDHA-
RAN): (a) Yes. Sir. 

<b) Para 12 Cash (,ompematorl' 
Support on Cast Irol1 Castings. . 

Steps have been initiated to recover 
the amount of Rs. 4.38 lakhs mention-
ed by the C& AG. 

1..-S~ . 
Interest free loans for waiver of co-

operative farm loans ill Kamataka 

(a) whether Government of Karna-
taka has demanded interest free loans 
for waiver of co-operative farm loans 
in the state; and 

(b) if so, the reaction of Union 
Government in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
National Bank for Agriculture anJ 
Rural Development (NABARD) has 
reported that the Government of Kar-
nataka has agreed to formulate the 
deht relief scheme on the lines of the 
Agricultunl and Rural Debt Relief 
(ARDR) Scheme of Government of 
India. The State Government reques-
ted for interest free loans for seven 
years with a two year moratorium on 
103n5 from NABARD towards State 
Government's share under debt relief 
scheme. However, NABARD has ad-
vised the State Government to agree 
with tht! stipulati"ons for such loans. 
which have been accepted by a majo-
rity of the States, for enablinQ: it to 
release funds to the State Co-operative 
Bank and the State Land Develop-
ment Bank of the State. 

. "'\ ("') tTrallsiatlO111 j,." ) v 

Restructuring of Exnort Processing 
Zoiies~ 

2747. SHRT MANJA Y LAL: 
SHRl PHOOL CHAND 

VERMA. ---. 
SHRTNAKUL NAYAK: 

Will the Minister of COMMERCE 
be ple:.lsed to state: 


